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csA 1048/2017

Court. Bombay pursuant to Section 230(5) of the Companies Act, 2013. The

Trihunal is appointing M/s. Jacob Koshy & Co., Chartered Accountants, with

rernuneration of Rs. 2,00,000/- for their services to assist the Official

Liquidator to file his representation. [f no response is received by the

concemed Tribunal from Official Liquidator within 30 (Thiny) days it may

be presurned thar Official Liquidator, High Court, Bombay has no objection

to the proposed Scheme as per Rule 8 of the Companies (Compromises,

Arrangements and Amalgamation) Rules, 2016.

The Applicant Company to service notice upon the concemed sectoral

regulatorc or authorities pursuant to Section 230(5) of the Companies Act,

2013, and as per Rule 8 ofthe Companies (Comprolnises, Arrangements, and

Arnalgarnations) Rules, 2016. If no response is received by the concemed

sectoral regulators or authorities within 30 (Thirty) days ofthe date of receipt

of the notice. it r.r'ill be presurned that the concemed sectoral regulators or

authorities have no objection to the proposed Scheme as per Rule 8 of the

Cotnpanies (Compromises, Arangements, and Amalgamations) Rules,

2016.

The Applicant Company to file an Affidavit of Service ofthe directions given

by the Tribunal not less than 7 (Seven) days before the date fixed for holding

of the meetings and report to the Tribunal that the directions regarding the

issue ofnotices has been duly complied with.

l0

BHASKARA PANTTILA MOHAN
!rErlrBER (JUDrClAt.)

Dated : 22.12.2017

M. K. SHRAWAT
MEMBT]R (JUDICIAL)
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